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for 1879-80 (St,)

causg certain requirements have not
been fulfilled by those who have
applied for. We have virtually
brought down the number of pen-
dencies,

Sir, those are the major aspeets of
our import-export policy for the year
1978-80. In desigming this  polcy,
Government }ias taken due cognizance
of the recent trends in the world
economy, the development needs and
capabilitics of the national economy
and the increasing gap 1 Foreign
Trade. This policy 1s directed to meet
the ba-ic mmputs and requirements of
the country, acquire new science and
lechnology, strengthen the production
base both in agricultura] and indus-
trial geclors, and attain the objective
of self reliance as quickly as possible.
Sustained production, particularly
sustained exportable production 1s the
mam key for sustained exports, This
approach will help in expanding our
exporls, increasing our export earn-
ings and reducing the widening trade
gap. The foreign trade policy and
this approach, I am confident, will
give a new impetus to our efforts n
fulfilling our long cherished national
objectives.

MR. SPEAKER: Item No, 7.—Mr.
George Fernandes is held up in the
Rajya Sabha. Therefore, I go to item
No. 8. Mr. Rabi Ray.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of or-
der, Sir. How many Ministers are
there in the Ministry of Industry?
There is a procedure under which
he could have authorised some ju-
nior Minister,

MR. SPEAKER: He did not
expect to be held wup. Sometimes,
unexpected things do happen. Ie
was expecting that there will be
a Calling Attention and, therefore,
he will come at a particular time.

Item No. 8. Mr. Rabi Ray,
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12.28 hrs.
STATEMENT RE. FINDINGS OF
INQUIRY COMMITTEE ON DR.

RAM MANOHAR LOHIA'’S TREAT-
MENT AND ACTION TAKEN BY
GOVERNMENT THEREON

THE  MINISTER OF HEALTH
AND FAMILY WELFARE  (SHRI
RABI RAY): Dr. Ram Maunohar Lo-
hia, then Mcmber of Parliament was
admitied to the Willingdon Hospital
on 28th September, 1967, an opeta-
tion was periormed on hun on 30th
Scptember, 1967 and afier  cerlamn
complications developed; he unfor-
tunately  passed away on 12-10-67.
Soon alter his death the Parhament
had been concerned about the matter
and in reply to questions, the Gov-
ernment  had  declared  that the
“treatinent record was cxamined by
the genior medical officers and no
neghgence tn the operation or the
subsequent  treatment of Dr. Ram
Manohar Lohia wag found” No for-
mal enquiry was, however, conduct-
ed at that time in 1967.

SHRI IHARI VISHNU KAMATH
(Hoshangabad): Who wag the
Health Minster then?

SHRI RABI RAY: At that time,
I think the }llealth Minister was
Shr: Satya Narayan Sinha,

Afier the new Government assu-
med office in March, 1977, a two-
Member Enquiry  Committee was
constituted on 18th June, 1977 to
probe inlo the pre-operative, opera-
tive and post-operative care provid-
ed to Dr. Lohiya during his terminal
trcatment in the then Willmgdon
Hospital from the 28th Sepilember,
1967 to 12th October, 1967, when he
passed away This Comittee Con-
sisted of Dr, H. S. Bhat and Dr. K.
C. Gangwal. The Committee look-
ed into the relevant records, exa-
mined  various peisons connected
with the treatmeny and  submitted
its report to the Government on the
30th October, 1977. Copies of this
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report were placed on the Table of
the Lok Sabha on the 13th Decem-
ber, 1977,

It may be recalled thul the Com-
mittee had “‘concluded that evidence
collected from the records, inter-
views with the clinicians and  the
information given by the consuitants
gives grounds to the Committee to
feel that complacency existed m
late Dr. Ram Manohar l.ohia's pre-
operative work up in the choice of
operitive procedure, in ihe control
of hacmorrhage actively and the se-
lection of anti-bioticg that were ad-
ministered to him in the later part
of his post-operative period. In spite
of the suggestion of accumulated
infected muterial in the depth ade-
quate drainage was established too
late when Dr. Lohia's toxie and sep-
ticaemic slate had reached an irre-
versible level.

The haemorrhage, long continued
decp seated fulminant infection and
the arrational administration of anti-
biotics contributed to his deuth fol-
lowing  prostatectomy. The exact
cause of death, however, cannot be
pin-pointed because no posit-motterm
examination was performed, 1t 1s im-
possible 1p apportion the blume to
any one individual but it may be
said that the basic surgical princi-
ples and principles guiding adminis-
tration of fluids and anti-bistics were
over looked by the clinicians. There
is no doubt that involvement of too
many consultants did contributed to
the confusion that existed in not a
little resulting more in feverish
activity rather than rational thera-
py_n

The Government have carefully
considered the report of the Crm-
mitlee and have decided to accept
the conclusions of the Committee as
mentioned above. However, the find-
ings of the Committee in regard
to the pre-operative work up,
in the choice of operative procedure,
in the control of heamoorhage and
that basic surgical principles and
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principles guiding administration of
fluids and anti-biotics were over-
looked, iead to the sad conclusion
that more attention could have been
given in this case. It is most unfor-
tunate and regrettable tihat this
should have been so, as the case
involved a distinguished son of the
country lhike Dr. Ram Manohar Lo-
hia,

In view, however, of Lhe findings
of the Committee that it is impossi-
ble to apportion blame to any one
individual, the Governmen: after
very careful consideration are cons-
trained to note with regret thar it
would not be possible to take or
pursue any action against any indi-
vidual person and have most regret-
fully to treat the matter as ciosed.

I am sure that on this occasion
the Hon’ble House will join me in
paying homage to Dr. Ram Manohar
Lohia once again. In paying our
homage to him we can only further
strengthen our resolve to censure
that all citizens receive at leart ade-
quate attention as part of the total
health care system.

MR. SPEAKER: Now, we come
to.... )

st W AroE (U9 T3 r) gy 9
aevfie e & | o & eareew WAt O aw @
@ & ugedt § ag Ry vearde g o, o
£ iz o3lY feda, wr A {ya wRA AN Fead
£ gTEHTe F T fear § 1% wvear § e o
Tq T et aeg A frar ) & wadie o
7 @ Agwa A% § ot 344 ¢w e # a H
aifge T § 1 & um f ST wod avd
du v 5 firg acg & s Sifga fe—

MR. SPEAKER: There cannot be
a debate now, You can only make
your point.

SHRI RAJ NARAIN: There must
be a debate on this. Not now; I am
not going to make any debate to-
day. I request you only this that
you fix a date so that we may dis-
cuss each and every detail.
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Committee on Dr,

M @w g ol fode 9T g%
WA & g

faar & faferes weqarer § asa9 & oY 1L

TR &, o8 wadt a1 w3 1 I gAY

?ﬁﬂmt&q«inmwﬂhﬁz‘
...

MR. SPEAKER: You have made
your point.

SHRI RAJ NARAIN: I request you
to ask the government o place that
report too. WYX gwF W AT UF TTHIT
w1 fewr @, @ wwEr wEr AfEd

I want that short-note to ccme
o you and you must understand
what 1s that note, oF gad a8 aYfafesa
wreoer wET w71 fam o, Mfafera vt

MR. SPEAKER: I 18 a matter {or
debate 1n future

ol T ATeawr : JIOT ATE 48T 9T AE
&, I Ty °r fﬁﬂ‘waiﬂ'iwqgmg
f&wm wo wifgm & fod 9 aw foer
wifey § TqaE ¥9 30 A g@a frdl A6 @
gﬂﬂ’ﬁl 4,000 WIEHT FMEATL g EX &

MR. SPEAKER: You e con-
verting it into a debate. I will not
allow that.

SHRI RAJ NARAIN: You fix the
date for the debate.

MR, SPEAKER: There aie proce-
dures for that,

SRl B. P MANDAL  (Madho-
p‘u.l‘ﬂ‘. The Minister gaid that in-

div afflly no doctor could be blam-
eq.‘t » coliectively the team of doc-
tor. ,w~as responsible for certain

omissions and commussions I want
to know what is the dificulty in the
way of the government to take
steps against all the docicrs collec-
tively against whom the report 15
there that there were omssions and
commissions. What is the difficulty?
That I want to know.

treatment (Si.)
SHRI RAJ NARAIN: You had

been a Judge ..

MR. SPEAKER: I am Speaker
now,

SHRI RAJ NARAIN: You go
Through the report....

MR, SPEAKER: You have made
your point,

SIIRI RAJ NARAIN. Who ope-
rated—that 1s nol said in the report.

ot v Ty watfen (weram) @ wew
o, qgA & AATE F GTY TG FEAT qwAT §
fw 7 @i o1 wwo Sifgar ot ¥y A # @
AMATT Fgd @ € %o wgH v geww g,
9 AET A AT HCHTUA W1 A g Aw TE wEA
& & twdt w1 Trdy 7dY sgoar W swar &)
q% =qfeq W 31 A X 979 HL@ § o wuw
q AEY AT | TS ATAG A AT AAFER
& ¥ o7 O ag qgw O wifed W qw
aifaq i fe w0 wifear & gan gf &,
aragE wgent i A fadea wem e
TH_9¢ 991 g wifgh o

SHRI HARI VISHNU KAMATH
(Hoshangabad) : Lf such  apathy,
compiacency and negugence, as the
Minster stated, could happenecd
could vecur in the case ot a distin-
guwished son of India, as he has
rightly described Dr. Lohia, I should
der to think what will happen to
the common patients in our  hospi-
tals whose care and welfarz  the
Janata Government 1s charged with.
I do not know what will happen to
the common peop.e. Perhaps, uat this
rate our hospitals may well become
mortuaries.

st woquw Frem(t (weftamamm): gafed
T 9T 9g9 ST w&] § )
SHRI VASANT SATHE (Akola):

I have said about the American Em-
bassy. I have even given the name .

MR SPLAKER: I have called for
a report and the report has not yet
come to me,

SHRI JYOTIRMOY BOSU (Dia-
Mongd Harbour): I have a notice for
rushing food to Bangladesh  where
there are famine conditions. The
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Prime Mimster during his last visit
promised to give 20,000 tonnes of
food. I woulg like to know...

MR. SPEAKER:; When did you give
notice?

SHR1 JYOTIRMOY BOSU: Today
before 10 O'clock.

MR, SPEAKER: You have always
& priority, That I forgot.

SHR] JYOTIRMOY BOSU: Please
change the rules.

MR. SPEAKER: I am sorry 1
cannot change the rules.

12.40 hrs.
MATTERS UNDER RULE 377

(1) NON-APPLICABALITY OF CERTAIN AR-
TICLES OF THE CUNSTITUTION TO JAMMU
AND KASHMIR STATE.

SHRI BALDEV SINGH JASRO-
TIA (Jammu): Though Jommu and
Kashmir Staie is a part of India, but
only certain Articles of our Consti-
tution have been made applicable to
this State, the State has got a Cons-
titution of ils own.

Now, may I remind the House
that Article 19 of the Indian Cons-
titution which pertains to irecdom
‘of gpeech, to formulate association,
umon, to move freely in the country,
to reside anywhere in the country
etc, iz applicable only for u penod
of iwently-live yeals ending on 14th
May, 1979. Similarly, Article 16(3)
of our Constitution which pertains
to employment and appowintment to
an office is not made applicable to
Jammu and Kashmir State,

In these circumstances and in
view of Article 370 (though of a
temporary nature in our Constiiu-
tion), I urge upon the Government
of India to take all such necessary
steps in this connection {o remove
this disparity once for all.  This
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bemng a matter of very great impor-
tance and of public benefit will par-
ticularly benefit lakhs of people of
the Jammu and Kashmir State.

(1) NEED FOR IIELF AND COMPENSATION
TO THE VICTIMS OF SQALL IN BINar oN
THE 27TH APRIL, 1979.

ot feae sree arew (Fgn) ;WS
wgr, faag 377 ® adiw & frafafes wis-
HrAT I Age ® (AN F7 IERE AT g
E—

f fgrqeara argeq, af fresht farte @rame
30 WH®, 1979 U§ W TS wEATO
# “14 B W famd we, @ aqare
frm 29-4-79 & fage A owdeq o),
qu, qreve AR A g gd 1 oAy
arr 7 § , 4% araw gy &, Tepet & o wa-
forra ey g &, g @< ey go 8, 3y
% U3 9 fred & qrarard wasd §) T4 §, wey
afwne -8 § | g9 wneifwa migfas
%19 A fagry & 99 d19q 1 wEI-aqe $3
fearg 1 wa: gfy A< frard welt w1 A X
ar femm gu wwig s g wfaas

wfeag 9T WETHT I W9AFT |ig w1
qar T W NEfa® F@oar &1 gHrEen
F # fad oo wonT &7 i agaar #¢ |

(ni) PERFORMANCE OF THE INDIAN
Hockey TeamM IN WorLp Cur TOURNA-
MENT AT PERTH

SHRI SAUGATA ROY (Barrack-
pore): May I make a statement on &
matter of very scrioug and urgent
public 1mportance regarding the
nuserable performance in World Cup
Hockey at Perth?

India bhas put jn a miserable per-
formance in World Cup Hockey at
Perth by finishing fifth. It had lost
earlier to Holland and Australia.
This performance may put Ir out
of Worlg Cup Hockey. It %k 1y
put one to shame because !
has won the world cup, ’

The sad state of Indian Hockey can
be ascribed to the failure of the
Indian Hockey Federation. Instead of
making good selection ang looking out
for genuine talent, the LH.F. hag been
more busy in its own intrigues while
the Educatjon Ministry has been &



